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Massacre of Fifteen Officials of the
Indian Acrylic Limited Factory in

Sangur, Punjab by Militants

st :powr s mat (fewmaer w3wr) -
Ioawmafa wgEaT, § o aegw g
uF FgT & THR fawr aww e
¥ IIT OAEAT E O

RErEAT, @A A AT ARG 7
a¥ grer ¥ 3femm Hfaw fafies
FRIT F g 4 HEFAE §3R
AFT qW T AT agr  Whefwa
FEMEE W IAF ST a9 usEgfea
Hfd &, 9T Sesst 90§
faFadT a8l o TwET fRET i
IT AGFAAT A I T FB HT
gAFwT fFaT | S S oF gAfeR
F gefifrae ¥, IR B9 foan, 3@

[RAJYA SABHA ]

Mentions

&

o9 & Iy T@T FIA AN
sTRr St o fom, 9§ g ¥
% Ui ¥ o @, S

s T P g

TR, AR OF THE f qwNiw
Qi gEAT A1 WR ATHAR § §9
g gTAT gL Y @ AR T qF
9 W IH 9X AN T AT
fawama & s =ifge o 1 =EiE,

!

Y,

tE
Az
wAA

sy wify @ (SO W) -
FAT GTETTT WIEHT &) AET WG
fae go o @& & ?



358

[12 MAR. 1992 ] Mentions

Special

357

" : # . N - & ﬁ\qﬁ QGQ \w\m

VEEE GEHLCETEC. E LEgsTEE mma m "t LEE

E¥Te  pFhepape,” CopbtRrEopEt m mm et
t25e  Egeteielenh £ i 42 1My mwméf FEr
Eroe  soEprFibece Er Tﬁig fmﬁ i _mi
Eig- wreiepbETpY bE0E w.,um gm FerdorefE EET

SRR R T e T
m\m‘m\m”m Wm\ﬁWmmwmmm m\mﬂmmwcsﬁmm%ﬁ\mmmﬁ.mm:maﬁ%mm W W
< B fwawe: /- 4 [T 4 -4 pra o . A W\n\ .WOW\W
wm aﬁmﬁ mmm\m mmamwawmm k- mmwa_mywmmwmm. ﬁmw .
FEEpRL mgm\,@mwwmgwm?ﬁ fop pol e 10 L
=g mma mwmﬁ (= ﬁamqgma w@?%_mmw Eve EE
M.WWWQ@:SW rm AW W W W«mﬁem\\m W\W\\W\_ﬂfﬁ_@‘mh#cﬁ Wn_w .ss\.w\. Wmm”mﬂ
wmmamﬁﬁfm mmmmamﬁm %ﬁ\mw,gwﬁ %aaﬁnm\mwm%wwwﬁﬁtmﬁ
mﬁ%mwmmmm m&aﬁﬁaﬁmgwmm@% aﬁmmmwwﬁmmm%msmmwmwmmam
%n,«uén\..m,.m \W R W\MW ﬁ\\.—.\m \W\W mrmmxm Wﬁ\mﬁrwnﬁqar@%mxwmsl&.m\ _ﬂm.ﬂm
[mwwmmm? w?gm FEEeEl) EREERE EECEERE, vEEEE



359

St HREUR wyEe (e S_W):
deq, § udifquz amrrg‘n

st qm W (7 W)
Gew, & @m @Add w1 gl

. (FmaEw) .

=i a’afmx sigw:  9eW,
geH  TEH wEifguz  &@r

.. (dwawE) ...

SHRI S. K. T. RAMACHANDRAN
(Tamil Nadu): Madam, I would like
to associate myself with the Special
Mention of Mr. Sharma, but 1 want
to disassociate from his sfatement
that the Government is incompetent
and inactive o control such incidents.
The Government is taking extraordi-
nary actions to confain ferrorism in
Punjab. I would like to invitg the
Opposition to whole-heartedly support
the Government in all its actions. T
condemn the action of the lerrorists.
They were selective in the choice of
victims, They had selected only those
persons who were from outside Pun-
jab, who belonged to different States.
‘They had left the Punjabi people.
They had left the foreigners also.
These were cold-blooded murders.
The selected persons were only from
the South. They had done this only
to create chaos in the country. So 1
would request the Government to
come forward with a statement and
to be more and more effective  in
containing terrorism. The whole
nation is with the Government. The
Government need not worry about
this. The whole country is with it.
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. SHRI V.NARAYANASAMY:
dwherry) Madam, I also associate

myself with his "Special Mention
First of -all, condolences from  us
should go to the bereaved families
cf 168 persons who had been killed
on Tuesday in the gruesome massacre
in the Sangrur district of Punjah.
The reports -about the persons who
had been chosen for killing are giv-
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irg distorted. facts The person who is

the owper of the factory is considered
to be a sympathiser of the Congress

i
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Farly. Secondly, when the militants
identified the victims, they had al-
lowcd the persons kelonging to Pun-
jab lo be segregated from ocutsiders
and the persons who were from out-
side Punjab were massacred. It is a
very serioug thing. And thirdly, I
wrould like to say that the victimgwho
had been killed were tap executives
and senior engineers in varioug firms
Madam, this signal of killing of per-
sons who were from outsfde Punjab
wil] send shock waves to other
parts of the country and it will
break the fabric of unity of this na-
tion, Therefore, good sense rmust pre-
vail upon the militants of Punjab
and they should come forward for the
purpose of nation building. Since
there is an elected Government, let
the militants join the national main-
stream avoiding militancy so that the
State of Punjab will prosper. Apart
from that, I would like to reguest the
Government of Punjab to give proper
security to the people who arg work-
ing in the factories and =also to the
public. The police version ig very
clear to the effect that they wanted
to pive protection to the persons work-
ing in the factory and to the factory
But it was refused by the

premises.
factory management. That was the
statement made by the Chief Min-

ister. I don’t see any reason for the
hon. Member from the other side
to accuse the State Governmen; of
not taking care of the whole sifua-
tion. The Chief Minister immedi=
ately went to the spot and ordered
for an enquiry. Moreover, the Chief
Minister had a meeting with the top
officials on how to contain terrorism.
Therefore, I would like to say only
one sentence. T would like to re-
quest all political parties, including
Akali leaders of Punjab, to come for-
ward for containing terrorism in Pun-
fab and helping the development ot
the State. (Interruptions) Such kind
of an accusation will only aggravate

Kindly don’t make
such accusation and let us cooperate
with the State Government for con-

the situation.

. taining terrorism in the State.
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THE DEPUTY CHAIRMAN: The
whole House condemns any act of
terrorism. On behalf of all Members
present here, I say that any act ot
terrorism is condemnable, whether
the people who are killed are from
North, South, East or West. The Gov-
ernment should take more appropri-
ate measures to control it. The whole
House condemns the killings. Shri
M. S. Gurupadaswamy.
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Injudicious selection of the Judges
to the High Court and the tribunals

SHRI M. S. GURUPADASWAMY
(Uttar Pradesh): Madam Deputy
Chairman, with your permission 1
would like to raise an important mat-
ter which has got two parts. One
refers fo the recent judgment of the
Supreme Court quashing the order
of the President appointing Shri
K. N. Srivastava as one of the judges
of the Guwahati High Court

THE DEPUTY CHAIRMAN: |
think, if you don’t take the name it
will be better because the  person
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concerned cannot defend himselt
here, This is our practicee Now,

many things come in the newspapers.
Yesterday somebody took a name
and the objection came. I am only
reminding you.

SHRI M. S. GURUPADASWAMY:
Now, this is only a matter TDecause
I am not criticising Mr. Srivastava
here, I am not criticising Mr. Srivas-
tava at all. The second is about the
appointments made for a period of
years to various tribunals at the
Central level or the State level A
three-judge bench of the Supreme
Court has quashed the order of
appointment given to Mr. K. N. Sri-~
vastava. It is unprecedented, unusual
and extraordinary, and for the first
time, I think, in our judicial history
such a thing has happened that a
warrant issued by the President has
been auashed by the Supreme Court.
It has been quashed on two import-
ant grounds. One is the person who
was appointed ag the judge of the
Guwahatj High Court was not quali-
fied or did not fulfil the qualifications
necessary for the post. He was just
the Secretary of the Law Department
of the Mizoram Government and he
has no judicial experience at all. As
you know, Madam, there is a pres-
cription given hy the Constitution
itself, Persons who have not prac-
tised in the High Courts for ten years
or more than ten years or who do not
have ten years’ judicial experience
be appointed as judges of the High
Courts. It is a clear norm laid down
by the Constitution itself under Arti-
cle 217, Clause 2, Secondly, no per-
son can be a Judge when he is invol-
ved in a case of corruption. A case
hag been filed against a particular
person and it has been referred to
Vigilance for inquiry and he hasbeen
suspended. What is the mode of ap-
pointment that you have bheen fol-
lowing? Normally the Chief Justice of
the High Court send the list of nam-
es to the Chief Justice of the Sap-
reme Court The Chief Justice of the
Supreme Court will go through the
list, scan it and screen it. He- will



